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Sri U ..B .Mohapatra, Ld. Sr. Standing Counsel 

for the Union of India and Sri G.C,Nayak, Ld. Govt. 

Advocate for the State of Orissa are present. 

This O.A. was flied with a prayer to direct 

1c.e. 	rt No.i h) J1oc o.f i11eTl1(si a 	_i:e'4 

e earliest. 'F he applicant aS an inten.m relief ha prayed to 

direct Respondent No.2 not to takx any view or act upon on 

the adverse remark.s ;for the period 2001-2002, part) till 

disposal of the 0. A. 

4. 	Today when the matter came up, by pnT)duemg 

a copy of letter of Govt. of Orissa, Sn K.C.Kanungo, Ld. 

Counsel for the applicant submitted that memorial 

against adverse remarks for the perio.......1.200 1 to 



9.01.2002 has been disposed of and the adverse remarks 

..:d. The applicant has so been infnned 

5, 	in view of the above, nothing further remains to 

be adudicat.ed by this Tribunal . Accordingly, the O.A. is 

disposed of as in.fruetuous. 
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